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pitampura, New Delhi-88 - Contemnhors

O R D E R{ORAL)

In OA No.2594/72001, an ad interim order was

passed in the following terms:-—

"In the circumstances of the case, the
learned counsel appearing on behalf of the
applicant presses for interim relief. I have
considered the matter carefully and find that on
halance it will be necessary to grant the interim
relief asked for. Accordingly, the respondents are
directed not to implement their OM dated 2.7.2001
as also the other OMs dated 4.9.2001 and 14.9.2001
by which they have rejected the prayer of the
applicant for grant of study leave and till further

orders.”
Z. AToresaid order was conveved to the respondent

authority on 3.10.20071, Despite notice as above, the

éz/reswondents have not implemented the aforesaid order.
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Aforesaid order. we find, does not lay down any time-limit

for itse implementation.
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. In the circumstances, the ends of justice will
he duly met in this case by disposing of the present CP
even without issuing notices by directing the respondent
authority to implement the aforesaid ad interim order
latest by the end of October, 2001. The CP is accordingly
disposed of in the aforestated terms.
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